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MINISTRY OF LAW AND JUSTICE 
(Department of Legal Affairs) 

NOTIFICATION 

New Delhi, the 31st October, 2007 
GLS.R. 686(E).—In exercise of the powers conferred by Section 15 of the Notaries Act, 1952 (53 of 1952), the Central 

Govern: nent hereby makes the following rules further to amend the Notaries Rules, 1956, namely:— 
1.(1) These Rules may be called the Notaries (Fourth Amendment) Rules, 2007. 

(E) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Notaries Rules, 1956 (hereinafter referred to as the said rules), after rule 8A, the following rules shall be 
inserted namely:— 

"8B. Renewal of Certificate of Practice.—The certificate of practice issued under sub-rule (4) of rule 8 may be 
renewed for a further period of five years on payment of prescribed fee. An application for renewal of Certificate 
of Practice shall be submitted to the appropriate Government before three months from the date of expiry of its 
period of validity: 

Provided that the appropriate Government may, after considering the reasons stated in the application, relax the 
condition of submission of application for renewal of certificate of practice before the above specified period.". 

3. In the Schedule to the said rules, in column (1),— 

Qi) against serial number 35 relating to 'Chandigarh', in column (2), for the figure "38", the figure "57" shall be 
substituted. 

(i) against serial number 5 and 9 relating to 'Kerala and Kamataka', in column (3), for the figures "563 and 675", the 
figures "845 and 1013" shall respectively be substituted. 

[F.No.(271)/2000-NC] 

R. RAGUPATHI, Jt. Secy. 

Not;: The principal Rules were published in the Gazette of India, Part II, Section 3, Sub-section (i) vide number 
SRO 32^, dated the 14th February, 1956 and subsequently amended by GSR 370(E), dated the 8th July, 1997, GSR 547(E), 
dated the 31st August, 1998, GSR 17(E), dated the 5th January, 2000, GSR 262(E), dated the 28th March, 2000, GSR 630(E), 
dated the 21st July, 2000, GSR 172(E), dated the 12th March, 2001, GSR 330(E), dated the 9th May, 2001 GSR 460(E), dated 
the 25th. une, 2001 GSR 464(E), dated the 9th June, 2003, GSR 464(E), dated the 9th June, 2003, GSR 296(E), dated the 
19th Maj, 2006, GSR 501(E), dated the 24th August, 2006, GSR 73(E), dated the 9th February, 2007, GSR 86(E), dated the 
14th February, 2007 and GSR 319(E), dated the 1st May, 2007 read with GSR330(E). dated the 8th May, 2007. 
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